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 Heard learned counsel for the applicant and
respondents through VC.  Learned counsel for
the respondents submitted that during
pendency of this OA the appellate authority has
disposed of the appeal filed by the applicant
against the punishment confirming the same. 
Learned counsel for the applicant agreed to the
submission and wanted to file revision
application to challenge the order of the
appellate authority for which he does not want
to proceed with the OA. 

Accordingly the OA is disposed of at this stage
without expressing any opinion on merit of the
case with liberty to the applicant to challenge
the order of the appellate authority and
disciplinary authority in accordance with law.

Copy of the order to learned counsel for both
the sides.
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